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HOUSE OF THE PEOPLE 

Tueiday, 23rd March, 1054

The House met at Two of the Clock. 

[M r. S peaker in the Chair] 

QUESTIONS AND ANSWERS 

(See 0

2 VM
MESSAGE FROM THE COirNCIL OF 

STATES

S ee ie tw ;: Sir, I have to  r ^ r t  the 
following message received trorn the 
S e c re ta r y  of th e  Council of States:

"‘In  accordance w ith  the l»t>- 
v is io n s  o f rule 125 of the Rules 
o f Procedure and Conduct of 
Business in the Council of S tates,
I am directed to  inform  the  House 
of the  People th a t the CouncU of 
S tates, a t its sitting  held  on th e  
18th M arch, 1954, agreed  w ithout 
any am endm ent to th e  T ransfe r 
of Evacuee Deposits Bill, 1954, 
w hich  w as passed by  th e  House 
of the People a t its sitting held 
on th e  13th M arch, 1964”.

PAPERS LAID ON THE TABLE

K hadi and O th e r  H a n d lo o m  Indxts- 
TRIES D e v e lo p m e n t  R u l e s

The M inister of Commerce and In 
dustry (Shri T. T. K rlshnam acbari):
Sir, I beg to lay on the Table a copy 
of the K hadi and other Handloom In
dustries Developm ent Rules, fram ed  
under section 5 of the K hadi and 
47 P.S.D.

2 7 5 8

O ther Handloom Industries Develop
m ent (Additional Excise Duty on 
C loth) Act, 1953. [Placcd in the 
Library. See No. S-89/54.]

R eport of D e lh i T ransport A uthority  
FOR period A pril  1950 to M arch 1953

The Deputy M inister o f Railways and 
T ransport (S h ri A lagesan): Sir, I  beg 
to lay  on th e  Table a copy of th e  
R eport of the Delhi Road T r a n ^ r t  
A uthority  fo r the  period A pril 1950 to  
M arch 1953, u n d er sub-section (2) of 
section 40 of th e  Delhi Road T rans
p o rt A uthority  Act, 1950. [PUiced in 
Appendix VI, annexure No. 48.]

R eport of the Ch andernagore 
Enq uiry  Co m m is sio n , D ecem ber , 1953

The Deputy M inister of E xternal 
Affairs (Shri Anil K. Chanda): Sir. I 
beg to lay on the  Table a copy of th e  
R eport of the  C handernagore E nquiry  
Commission, December, 1953. [See 
Appendix VI, annexure No. 48.]

GENERAL BUDGET—contd.

The afin ister dt Finance (Shri C. D. 
Deshm nkh): Mr. Speaker, when I
broke off yesterday, I had announced 
certain  modifications of m y tax  p ro
posals. I stated then what I was pre
pared to do and orders have issued 
accordingly. I m ust now deal with 
w hat I cannot do, and appropriately 
enough, I th in k  it w ould be b e tte r if 
begin w ith  betelnuts.

I should like to give a little  back
ground information. Of the  31,00,000 
m aunds consumed in India, 21,00,000 
m aunds are grown indigenously and 
10.00,000 m aunds are imported. The
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[S h ri C. D. D eshm ukh]
quantity , value and price Per m aund 
of im ported  bete lnu ts is as follow s:—

Year Quandty Value

(maunds) R8. Rs.

1951-1952 13,00,000 5.7 crores 42/
1952-1953 10,00,000 3.5 ” 35 /
1953-1954 10,00.000 3.3 ” 32/8 /

T he per capita re ta il cost of be te l
n u ts  including th a t of local produce 
is  about Re. 1 and  th e  per capita 
incidence of duty a t the p r o p o s e d  ra te  
included therein  is about 3i annas. The 
ex ten t of profit m argin and of prem i
um  CHI im port licences during  th e  la tte r 
half of 1953 was: m argin of profit a t 
the  c.i.f. value—^Bombay 50—X30 per 
c e n t ; C alcutta 100—160 per cent.; and 
M adras 80—100 per cent.; and prem ium  
on licence on value thereof—^Bombay 
up to 125 per cent.; Calcutta, upto 80 

p e r  cent.; the figure for M adras not 
being known.

L ast year when additional duty  was 
levied, sim ilar criticism s were m ade as 
t>iig year th a t the consum er would be 
h it. The pre-Budget price of Rs. 115 
per m aund, after an initial gain, de
clined and before the Budget of this 
year was Rs. 93 per m aund. so th a t 
theT»» was a decline of Rs. 22 per maun*^ 
in  sp ite  of an  increase in  du ty  of Rs.
10 p e r  m aund. The additional levy 
proposed now is about Rs. 33 pel 
m aund, b u t th e  rise  has no t been m ore 
th a n  Rs. 18 p er m aund. This add i
tional levy wiU, therefore, in  m y view 
not tax  the consumer b u t the m iddle
m an, and th a t is the justification for 
adhering to my proposal. The increased 
incidence of the additi<Kial du ty  distri
buted  over the « it ire  population would 
be about 1 ^ annas per head per year.

- Frcan betelnut, which is a hard  case, 
I now come to a harder case—cement. 
T here are  tw enty-four cement fac
tories in operation in India at present, 
w ith  a ra ted  capacity  ranging from
38,000 tons to 350,000 tons. The aggre
gate rated  capacity is about 42,00,000 
tons. ' The actual production in  1952 
w as 35,00,000 tons. No protests have  
so far been received from  th e  cement

industry  against the new central excise 
duty. There have, however, been some 
enquiries regarding certain  m inor pro- 
ceduiBl m atters arui the effect of th e  
d u ty  on existh ig  ^ e  contracts. The 
incidence of the excise du ty  on the 
ex -fac to ry  price of Rs, 85 per ton is 
app^x lm ttte ly  six per cent, and it has 
been estim ated  by some th a t ihe du ty  
wiU add—this is in the light of com
plaints  ̂m ade yesterday—about one 
per cent, to the  cost of construction of 
houses of m oderate size, nam ely cost
ing Rs. 15,000. In  1952-53 the im ports 
and exports am ounted to 35,000 and
50,000 tons respectively. There is an- 
otho: aspect of it and th a t is, w e 
roughly estim ate th a t Governm ent 
consumes about th irty  to forty per 
cent, of the cem ent produced in the 
country. Therefore, a p art of this 
burden would have to be borne by 
m e ...

An Hon. Member: By the States also.

Shri C. D. Deshmukh: And by the
States also.

Then I come to the cotton textiles. 
Somebody asked me why it was tha t 
coarse cloth which was commonly 
used by the poor was being taxed. My 
reply is th a t the poor do not use 
coarse cloth ....

An Hon. Member. Not a t aU.

ShKi C. D. Deshmukh: Not a t aU*
is a very extrem e thing to  say. These 
are the categories in  coarse cloth: 
tap es try  cloth; bed sheets; furnishing 
fabrics, driHs, M azri cloth—I do not 
know w hat it is—towels, canvas, and 
so on and so forth. I t  is pnly when we 
sta rt w ith the medium th a t we come 
to dhoties and saries. The to ta l an
nual production of dhoties and saries 
is about 1400 m illion yards in th is 
country—th a t is, about 2/7 th  of the 
to tal production and of th is three- 
fourths falls under the category 
‘medium*. The quantity  of coarse 
dhoties produced is a  few  hundred  
bales per month out of forty  or fifty 
thousand bales produced per month.

There w ere certain  o ther i»oints made 
in regard to this excise duty  on cotton 
textiles. S h ri Som ani has suggested
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th a t the  decline in production of fine 
cloth in  1953-54 has been caused by 
the  increase in exci%  duty which was 
effected last year and to support this 
theory he has quoted the 1951-1952 
production when it  reached its  peak 
b u t he did not m ention th a t a lready  
m 1952-53 the  production of fine and 
superfine cloth had begun to  declinc. 
In  1952-53 a two-way shift took place 
—^production of superfine on the one 
side and of medium on the other at 
the expense of fine. This two-way 
shift could only have been brought 
about by the requirem ents of the m ar
ket, both in ternal and external and 
not by a change in the incidence of 
th e  du ty  w ith  its cqncom itant p res
sure on cotton as Shri Som ani seems 
to suggest.

T h ^ e  were several other factors ad
versely affecting the production of fine 
cloth during 1953-54 and the increas
ed duty on fine cloth, nam ely one anna 
th ree  pies per yard  was by no means 
the principal factor. His reference to 
him dred per cent, increase in the inci
dence is again exaggerated  as he  has 
taken not an  average bu t perhaps »n 
extrem e case in the cheaper varieties 
of the cloth. Nor has the removal of 
the im port duty on cotton in the com
ing year anything to do w ith the fall 
in the  producti(m of fine cloth. The 
reason for the removal of the duty has 
been set out in paragraph 48 in p art 
B of m y Budget speech. The additio
nal reasons are  th a t m ills w ill be free 
to carry  such stocks of cotton as they 
deem fit, increased stocks of im ported 
cotton will relieve the pressure on 
Ind ian  cotton, and w ith  th e  change
over from im port duty to a m oderate 
increase in excise duties, the  induce
m ent to shift production—th a t is an 
im portan t point—t® sh ift production 
from  one category to another for 
purely fiscal reasons—not our fiscal 
reasons but some other people’s fiscal 
reasons—^̂ would diminish.

I think the hon. Member erred  in 
suggesting th a t despite th e  increase in 
the levy of excise duty on fine cloth 
in 1953-54. the revenue had not improv
ed. In  fact the revenue on super-fine

Improved from RSi. 3 9 crores in 1952
53 to 5‘2 crores in  1953-54. T hat is 
our estim ate; th is m eans an  increase 
by about 33 1/3 per cent. T hat is 
again my justification for not contem
plating  any change in the excise duties 
on cloth.

I  th ink  I should resum e the th iead  
of m y argum ent which was broken 
last evening for the announcem ent of 
the modifications in the Budget p ro
posals. I dealt briefly w ith the re
sources for the P lan  and the short
falls therein as well as th e  shortfall 
in  perform ance. It is now necessary 
to look a little  more closely into the 
possible causes of such short perfor
mance. 1 have got an  analysis m ade 
of the figures of the  shortfall given 
by the P lanning Commission in one 
of their recent reports which is actual
ly a note com pil«i by the P lanning 
Commission on 5th M arch 1954. Al- 
togetiier there was a shortfall of Rs.
11 crores in the field of the S tates 
and about Rs. 40 crores according to 
th e  P lann ing  Commission in the  p er
form ance of the Centre. Let us take  
th e  Irrigation  and Pow er Blinistry. 
The Planning Commission thought th a t 
the  shortfall w as about Rs. 9 crores 
in alL I  consider th a t th e  actual 
shortfall of expenditure on the m ajor 
river valley iwrojects worked out on 
the basis of figures received by the 
M inistry comes to about Rs. 3;5 
crores in  1952-53. This svun of Rs 
3-5 crores is d istributed  as follows: 
B hakra-N angal; 18 lakhs; Dam odar 
Valley Corporation: about 36 lakhs
H irakud—1 *07 crores and H arike 
1*82 crores.

The shortfalls in Bhakra-Nangal 
and  the D am odar Valley Corpora
tion are com paratively small. I consi
der th a t the reason for the shortfaU 
in the case of Bhakra-Nangal was th a t 
they could not get the services of 
specialists from  abroad in tim e; in 
regard to Damodar Valley, there w as 
some over-budgeting. The shortfalls 
in  H arike and H irakud are  reported 
to be due partly  to late receipt of 
m achinery from  abroad and p a rtly  to 
over-budgeting.
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[Shri C. D. D eshm ukh]
Now w e come to  Production Minis

try . I  have the  details here  b u t I have 
no t the  tim e to go into them . In  short 
the  position is th a t there  is an  overaU 
lagging behind the expenditure on 
P roduc tion  M inistry  schemes to  th e  
ex ten t of Rs. 7 crores of w hich the  
non^utilization of funds to the  extent 
of over four crores by Sindri w as 
no t in  any w ay prejudicial to tiie 
progress of the  w ork on the P lan  
schemes. The balance Shortfall of 
over Rs. 2 crores is entirely  due to 
delay in  th e  progress of w orks and 
no t in  any way due to hold-up of 
flnanHffl sanctions.

Now, we come to Education Minis
try , w here there was a lapse of Rs. 2 
crores and the  reasons are: Rs. 34 ‘2 
lakhs iH^vided for developm ent gran ts 
to U niversities was no t spent as the  
U niversities had  not prepared  detail
ed schemes and no se ttlem ent had 
been reached— în fact none has been 
reached even now—in regard  to the 
sharing of the  cost w ith the  S tate 
G overnm ents concerned. T h a i there 
w as a  provision of I f  crores fo r basic 
and social education schemes and 
other development schemes. Very
little  m oney out of th is w as spent as 
the  M inistry of Education w as not 
ready w ith clear-cut schemes for 
im plem entation by the  S tate Govern
m ents and th e  S tate  G overnm ents are  
reported to  have complained of lack 
of funds to  do anything by them 
selves. The la tte r is the  m ore im 
portan t cause. A sum  of Rs. 14
lakhs provided under the head  Techm- 
cal Education w as surrendered  on ac
count of difficulty in getting neces
sa ry  equipm ent. U nder the Commu
nity  Projects there  w as a shortfall of 
Rs. 4 crores due, firstly, to the fact 
th a t a t the tim e of m aking provision 
for th is scheme in May 1952. the
details of the program m e had  not 
been clearly  w orked out and it w as 
only in  October 1952 th a t the pro
gram m e w as form ally inaugurated 
and some works sta rted  in the first 
block of every project: and secondly, 
delay in the im port of equipm ent on 
account of delay in preparation of in
dents by S tate Governments and the

T .C ^ . tak ing  longer tim e th an  ex
pected in  vetting specifications and 
getting them  revised. I t  has been re
ported th a t no difficulty w as caused 
due to any delay on the p a rt of the 
Finance M inistry. Even though no 
firm estim ates were available. the
F inance M inistry sancticmed ati
ad hoc advance of Rs. 50,000 per 
block for in itia l work un til the pro
gram m es could be settled. We also 
sent a special representative of Reve
nue and Expenditure D epartm ent to 
m eet the representatives of the  Com
m unity P ro ject A dm inistration and
the S tate  Governm ents in  order to 
expedite and facilita te form ulation of 
approved programmes.

Then there is the shortfall of Rs.
2 crores under the M inistry of T rans
port. A ctually it  is Rs. 4 crores. The 
Planning Commission took it to be
Rs. 2 crores, bu t we found th a t actual
ly it  is Rs. 4 crores. A sum of Rs.
2 crores was set aside as loan to  the
shipping companies for overseas 
trade, but th is loan was not avaUed 
of by the  shipping companies. An
other sum of Rs. 2 crores was sur
rendered on account of underspend
ing in connection w ith the K andla 
Port. This was m ainly due to  th e  
delay in the finalisation of designs, 
in the completion of works, non
recruitm ent of full strength  of staff 
an(f so on.

The M inistry of Railways has the 
lion’s share of the  shortfall viz. Rs.
17 crores which is largely due to  non
availability  of supplies. I do not look 
accusingly, b u t only pityingly, a t the 
R ailw ay M inisters. The locomotives, 
w agons and rolling-stock w ere  ju s t 
not available th a t year.

Then w ith regard to the M inistry 
of R ehabilitation, the  shortfall is Rs.
4 crores. This is due to about Rs. 1 
crore being under-spent under the 
head Loans and Advances due to  the 
absence of properly worked out re 
habilitation schemes forthcoming 
from State Governments. About Rs. 
1-12 crores was under-spent under the 
head “81—Capital Outlay” as the pace
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of construction of houses for <lis- 
placed persons during  1952-53 w as 
no t sufficiently b risk . T he w o rk  h ad  
to be executed through th e  C entral 
Public W orks D epartm ent and it is 
understood th a t there w ere delays in 
execution. Rs. 2 cr<Mres was under
spent under the head **57— f̂iCiscei- 
laneous” relating to  g ran ts for relief 
of displaced persons, m ainly due to  
the  sm aller volume of exodus from 
East P akistan . I  have no doubt the  
story will be repeated th is year al*o 
w hen  w e get th e  final figures. I know, 
as a m a tte r  of fact, so fa r  as m y 
M inistry  is concerned, about Rs. 1*5 
crores which had  been allocated to r  
local w orks has been su rrendered  
because the S tate Governm ents L^ve 
not been able to send any schemes 
and they have not subm itted any ac
count of works actually executed out 
of the advance of Rs. 1,25,00,000 
which has been placed a t the ir dis
posal.

Shri M eghnad Saha CCalcutta— 
North-W est): May I  in terrup t a
little? I am told by the representa
tives of the S tate Governm ents th a t 
their schemes which they  sent to the 
Central Governm ent have not been 
sanctioned and so they rould not 
spend th e  money.

Shri C. D. Deshmakh; If this ^eler#
to  local works it is quite wrong. I do 
not know w hether the hon. Member 
refers to local or rehabilitation works.

Shri M eghnad Saha: I t  refe rs to
rehabilita tion works.

Shri C. D. Deshmokh: My inform a
tion is th a t the schemes which they 
sent were not considered a p p n ^ ria tc  
and as against Rs. 1 crore in 1952-53— 
I th ink  they  have bettered  it th is year 
—they have surrendered Rs. 2 crores!

Now, Sir, I come back to the P lan 
itself and I shall have a word to say 
in regard to the m ain objections rais
ed against the Plan, The objections 
are  ra ther interesting because they 
w ere raised again and again. The 
first objection is th a t it is a very 
lim ited effort and does not 50 fa r 
enough. T hen ano ther objection is 
th a t it is a **manager*s p lan” and no t a 
people’s plan; th a t the P lan  has been

imposed from  the top and is not a  
m anifestation of popular will and th a t 
there  is little  popular enthusiasm  for 
it. I am  referring  to th is although 
th is has been sum m arised in an  excel
lent article entitled “Economic Deve
lopm ent in Ind ia’* by Mr. Je rom e
B. Cohen, which appeared in  the 
Searchlight dated 28th February , 
1954. W hat I am reading out is 
largely the views expressed there, 
which views I think, are correct. Now, 
so fa r as the first point is concerned, 
w hat is w anted by the people is imme
d iate  gains; in o ther words, they  w ant 
a doubling of per capita national in
come w ithin the life of the Plan. Let 
us exam ine the im plications of th is 
aspiratioii. There is now a general 
recognition th a t capital form ation is 
the key to economic development. We 
have, for our purposes, taken  the 
ra te  of net capital investm ent to gioss 
product a t 5 per cent, as com pared to
18 per cent, in the  United* States, 1(J 
per cent, in Japan, 23 per cent, in 
Canada and 13 per cent, in the ^Jnited 
Kingdom. O ur national m txluct is, 
in  very  round  figures, about Rs.
10,000 crores. Thus capital form ation 
in India is certainly a t an extrem ely 
low level. The P lann ing  Com
m ission estim ated  th a t by  th e  end 
of the  first F ive Y ear P lan— 
national income in Ind ia  w ill have 
risen  by about 11 to 12 pe r cent, 
and the ra te  of capital form ation 
raised to 7 per cent. We anticipate 
tha t, subsequently, if the rate  of gain 
established in the first Five Year P lan 
can be projected, the ra te  of capital 
form ation can be raised to 11 per cent, 
by 1960-61 and to 20 per cent, by 1967
68, after which it is expected to 
stabilise a t th is level. Now, Sir, on 
these assum ptions per capito income in 
India will be doubled by 1977—I am 
repeating facts which are  given ankong 
the  first four chapters of the Planndng 
Commission’s report—or in about 24 
years, and the consumption standards 
raised by about 70 p enc® it. the 
1950-51 level. NowisiQf 
one says, we canilioH'S^ord ’S .
24 years to 1:hfe p r e s e t  very
low per

ean .do .



2767 General Budget 23 MARCH 1954 General Budget 2768

[S h ri C, D. D eshm ukh] 
will, then, it is b e tte r  th a t they  do 
som e thinking again. We are  always 
try ing  to th in k  as best as we can. W hat 
I am asking m yself really  is. if this 
is an inadequate ra te  of progress, 
w hat has been the experience of other 
countries, particu jarly  those th a t have 
had  the  so-called rapid development?

In  B ritain , sta tistics of national in
come and investm ent are  not avail
able for the  first half of the nineteenth 
century, which was perhaps the m ost 
significant period in its economic 
developmMit. Figures for the period 
1870—1913 show a n e t investm ent ra te  
fluctuating between 10 and 15 per cent, 
depending on w hether tim es where 
prosperous or not, and over th is p a io d  
per capita national income rose by 

‘ 100 per c e n t (1870 to 1913 is 43 years). 
In the  United States, from 1869 \.o
1913 net investm ent rose from  13 10
16 per cent, and over the  44 years per 
capita national income rose by 130 per 
cent. In  J rp an , w ith the population 
growing a t an average annual ra te  of
l i  per cen t, about the present ra te  in 
India, net capital form ation averaged 
about 12 to 13 per cent, from  1878 to 
1912. and over this 34-year period per 
capita income is estim ated to have 
doubled. Therefore, the period tha t 
has been taken by other countries 
ranged between 34 and 44 years. If 
these figures are even approxim ately 
correct to aim  a t doubling the per 
capita income w ithin a generation— 
th a t is 25 years—and to raise the rat# 
of investm ent from 5 to 20 per cent, 
as the Planning Commission hopes 
do by the present and subsequent Five 
Year Plans, will, I think. Sir. be re
garded by economic historians as a 
stupendous achievement. And that, Sir, 
is w hat one ought to bear in mind.

Now, as regards performance, here 
are  certain figures in regard to the 
Soviet Five Year Plan. All the Soviet 
Five Year Plans to-date have prom is
ed fa r greater benefits to con
sumers than  were actually realised. 
This is not intended as a criticism  but 
as an indication of w hat the possibi

lities are in  other coim tries where regi
m entation has been far m ore extensive 
th an  we would ever th ink  of apply
ing. The whole Soviet experience has 
been th a t when resources proved in
adequate  it is th e  consum er goods and 
services th a t bore the cuts needed to 
assure fulfilm ent of the goals for heavy 
industry . The F irs t F ive Y ear P lan  
set a goal for cotton textile produc
tion of 4.670 m illion m etres. The 
actual output was 2,694 million 
m etres in 1932. th a t is to say a t the 
end of the F irs t F ive Year P lan  period. 
The Second Five Year P lan  se t a goal 
fo r cotton tex tile  ou tpu t of 4,900 
m illion m etres, and actual production 
was only 3,448 m illion metres- Shoe 
production in the last year of the 
F irs t F ive Y ear P lan  w as to 
be  145 m illion pairs. I t w as only 
94 million pairs in 1932. In the 
Second F ive Y ear P lan  it  is 
true, the  shoe production goal 
was apparently fulfilled in 1937. But 
the benefits here m ust have been far 
o u tw e i^ e d  by the shortfall in hous- 
mg. Instead of 64 m illion square 
metres—to me it does not convey a 
proper idea of w hat exactly it is— 
instead of 64 million square m etres of 
housing becoming available during 
1933—37 as planned only about 27 
million square m etres were actually 
put into use. Never since 1928 has 
the per capita housing available to 
u rb an  residents come close to the goal 
set in the F irst Five Year Plan.

Shri Meghnad Saha; May I in ter
rup t the hon. M inister for a minute? 
The object of the F irst Five y e a r  P lan 
in Russia was to improve the capital 
goods industry, not the consumer 
goods industry. They concentrated 
th e ir atten tion  on heavy industries.

Shri C. D. Deshmukli: I get the idea. 
B ut if th a t was so, th a t does no t justify  
starting  with a higher target and not 
fulfilling it. If the stress was intend
ed to be put on something else they 
should have taken a more modest 
target. I say after having deliberate

. ly chosen a target there was a far 
m ore disastrous debacle than  you wiU 
ever ^  in the Indian F irst Five 
Year Platt.



27^9 General Budget 23 MARCH 1954 General Budget 2770

ShriH .N .M itkei1ee (C alcutta N orth
E ast): May I know the source? Re 
has quoted the figures and we o u i^ t ^o 
know th e  source.

SfaFi C. D. UesbBiukh: I have anti^ 
cipated this question and taken  care 
to set down the source. This is 
Russia’s Soviet Economy by H arry 
Schwartz (1951). I am told he is quite 
a reliable author, 3ir.

Shri Sadliaa Guptji (C alcutta South
E ast): W here was it published?

Shri C. D. DesdimidUi: 1951. Schwartz 
m eans black. So he is a ‘black horse’ 
so far as I  am concerned.

I referred  to the order of deficit 
financing and I wish to point out th a t 
I do not regard it as a cure-alL I t 
has really  to be adm inistered  as a 
m edicine and not to be tak en  as food. 
When 1 said tha t deficit financing in 
the next two years may be of the order 
of Rs. 600 crores, th a t really means 
a t the moment an arithm etical exer
cise. It is not a statem ent of policy 
or a recommendation. For one thing, 
it may be that we shall have an un
avoidable shortfall in the Plan expen
diture somewhere or the other. As I 
said in the Council of States, we ought 
to be able to congratulate ourselves 
if we find that we have implemented 
the Plan to the extent of 85 per cent.

When it was decided towards the 
end of the last year to re-orientate 
the P lan in some respects with a view 
to relieve unemployment, we knew 

th a t this additional am ount of Rs. 175 
crores would not necessarily be all 
additional. We knew that shortfalls 
in certain directions were perhaps un
avoidable, as they have already hap
pened, about Rs. 51 crores In
1952-53. Nevertheless, there was..no 
in tention  to regard  these shortfalls as 
inevitable. Even now our objective is 
to live up to our targets in every res
pect. Even if the P lan is im plem ent
ed to the extent of 85 per cent, or so, 
it will turn  out to be more than  what 
we envisaged by way of P art I and 
P a rt II previously. I might remind 
the House tha t we thought first in 
term s of Rs. 1500 crores by way of 
P a r t I and Rs. 300 crores by way of

P a rt II. As against that, in its final 
shape, the  P lan  aniounts to Rs. 2244 
crores. Also I am  not despairing of 
external a^ istan ce , as I  said, from  the 
Xntemat3onal B ank fo r R econstruction 
and Development. There a re  friends 
in the Commonwealth who m ight be 
relied  upon to  take  the  sam e in te rest 
as they have taken  hitherto  in  the  
economic developm ent of this country 
purely out of friendly motives.

An Hon. Member: A m istake.

Shii C. D. Deshmnkh: The nex t pcint 
I  w i ^  to  take  is in reg ard  to  re 
sources. Som e incidental points have  
been raised. T here  was. fo r instance, 
criticism  by Shri Tulsidas th a t the  
taxation proposals now and in the past 
have, owing to fau lty  budgeting, 
operated as a futile w ithdraw al of
savings from tlie private sector. This 
is intended to be an  argum ent against 
fresh taxation. I consider tha t this
argum ent is not tenable in the light 
of the deficits which have already
been incurred and the deficits which 
are Ukely to be incurred. I mentioned 
figures yesterday and the taxation  th a t 
has been resorted  to or is proposed 
to be resorted to is really only a very 
small pa rt of the deficits th a t we have 
to meet. There can be no question of 
fruitless diversion of resources from 
the private sector.

There was some reference to Pakis
tan  and I think th a t I should take th is 
opportunity of stating w hat has hap
pened between the two Finance Min
isters. I m ust take back the story 
somewhere to 1952. When we had 
our first conversations, we thought 
th a t there was some way of settling 
tbis two-way dispute: th a t is to say 
P akistan’s claim for consideration, 
so to speak, against the India Bank 
notes liability they have already 
transferred  to us. That is to say 
Rs. 50 crores are  already w ith  us. 
Therefore we either owe them ex
change in some form  or equivalent 
assets of the Reserve Bank in the 
proportion in which those assets stood 
at the date of the Partition. The 
dispute really arose out of the fact 
that at one time we thought th a t
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im ich of ttie circulation w as poslr 
P artitio n  circulation and therefore 
no t en titled  to  be repaid  o r adjusted  
by tran sfe r of the assets of th e  R e
serve Bank. A t th a t tim e, sterling, 
gold and  so on w ere m ore valuable. 
We had  a rupee paym ent agreem ent 
w ith Pakistan . Now, all th a t has 
changed. We have to  settle sdl diffe
rences w ith P ak istan  in sterling, 
w hether we pay them  exchange or we 
pay them  a proportion of the assets 
of th e  Reserve B ank is m ore or less thie 
sam e thing. We shall pay a very 
sm all am ount in gold, we shall pay 
a p art of it, 40 per cent, or 50 per 
cent, in  sterling  and the  rest in  India 
rupee securities, w hereas if we w ere 
to settle a ll tiiis by  w ay of exchange, so 
to  speak, then w e shall have to  pay 
all of i t  in sterling. And therefore 
it seems to  m e th a t the  choice before 
us is easier. B ut, one w ay  or the  
o ther w e m ust se ttle  th is because we 
have received the  money and we have 
no justification for hanging on to 
th e  consideration for th a t money. As 
against tha t, our claim  has been th a t 
unless some figure has been agreed 
upon as the  instalm ent in repaym ent 
of public debt taken  over by Pakis
tan , it would be very difficult for us 
to m ake th is cash settlem ent. To
w ards th a t purpose we both moved 
and  I provided about Rs. 9 crores. 
By a figure m entioned by them —not 
necessarily every tim e included in the 
Budget—they seem to th ink  th a t the 
instalm ents would be of the order 
of Rs. 7-4 crores in term s of Indian 
money. I t  seems to indicate a figure 
like about Rs. 8 crores as the  sum 
likely to be agreed upon, although 
no figure has been agreed upon. The 
balance to be adjusted m ay not be 
very  large. I t  m ay m ake a differen
ce of about between Rs. 50 lakhs to 
Rs. 1 crore one w ay or the other, 
possibly iD our favour bu t I cannot 
say, because th e  accounts have not 
been received by the  Accounts Officers 
in  P ak istan  who have possession of 
them .

Then, there are  various side dis
putes, as for instance, the settlem ent

between E ast P un jab  and W est P un
jab—w hat used to be W est P u n j a b -  
E ast P ak istan  and W est Bengal, and 
there  is a possibility of otx agreeing 
th a t all these should be settled throxigh 
C entral transactions.

Then there  are some claim* con
trac to rs and so on fo r  which we m ay 
have to  advance some money, not 
of a very large order; and  finslly, 
there  are  two other rival claims. One 
is in respect of m ilita ry  stores which 
we supplied to Pak istan , about which 
there  was som ething in the  papers 
and there  w as a  sta tem ent m ade, I 
think, on our side as well as on the ir 
side, a few weeks ago; and the other 
m atter is about w riting up of the 
rupee balances of the S tate Bank 
of P ak istan  w ith the  Reserve Bank 
a t the tim e of devaluation, the basis 
of th e ir claim  being th a t as the de
valuation w as in violation of an 
agreem ent m ade by us w ithout con
sulting them  or w ithout w aiting for 
their decision, we m ust m ake up 
w hat they  have lost by devaluation 
in the ir  rupee balances. We have been 
resisting th a t claim just as they have 
been resisting our claim in regard to 
paym ents for m ilita ry  stores. The 
two sums are more or less of the 
same order, and it is quite possible 
th a t when the final figure of the debt 
is grossed up, we find th a t there is 
very little  only, and all th a t will be 
reflected in the adjustm ent figure of 
m aybe Rs. 50 lakhs or Rs. 1 crore. I 
cannot commit myself to  the  figure. 
T hat will have to be &dded m ost pos
sibly to the annual instalm ent.

Now, after th is prelim inary talk, the 
Finance M inister of Pak istan  fell ill 
—very seriously ill— f̂or about four 
o r five m onths, and  ap a rt from  th e  
physical discom fort th a t  it  caused 
him , I believe th a t during  his ab
sence th e  m anagem ent of the  foreign  
exchange resources w as no t as care
fu l as h e  had  been m aking, w ith  th e  
resu lt th a t P ak istan  found them 
selves in  very  grave difficulties in
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regard  to th e ir  foreign  exchange r e 
sources, and  th a t w as th e  reason  why 
they  w ere no t able to pay  th e  in 
stalm ents th a t they m ight otherwise 
have  paid  h ad  th e  agreem ent g<uie 
t h r o u ^  as th ere  w as every  prospect 
of its going through. Since liien, I  
have h ad  ano ther ta lk  w ith  h im  a t 
Sydney, and  I have still reason  to  
hope th a t it  w ill be possible fOT us 
to a r r iv ^  a t some so rt of se ttlem ent. 
I t  m ay not be possible fo r P ak istan  
to m ake up  for the  loss of these two 
years, because resources w hich a re  
once lost a re  lost fo r ever, and they  
m ay m ake a  request th a t I m ight 
postpone th e  recovery of all th is and  
s ta r t  the instalm ent from  nex t year. 
As I said, these negotiations w ill be 
finalised now  as soon as each of us is 
free  from  tiie B udget w hich w ill be 
sometime in May, and th a t is why I 
am  hoping, in sp ite  of the bedevilling 
o f the  relations betw een th e  tw o 
countries by certain  o th er factors, on 
th e  financial fron t I am  still believ
ing th a t it  w ill be possible fo r bo th  of 
us to settle each other’s claims—one a 
cash claim  and ano ther a claim  by 
way of paym ent in instalm ents of 
our debt.

There was a criticism  th a t m easures 
for the m obilisation of savings w ere 
not enough, I th ink  by Shri Thomas, 
and he  m entioned th a t during  the 
last w ar larger am ounts had been 
collected. I t  is common know ledge 
th a t during  the last five or six  years 
w e have been concentrating on the  
im portance of sm all savings, and I 
had  occasion to m ention in m y Bud
get speech the  m easures w hich have 
recently  been taken. About the 
w ar period, I  am afra id  m y 
hon. friend has got his figures 
wrong. As a m atte r of fact, in the  
six  years ending 1944-45 there  w as 
a net accretion of only Rs. 18 crores 
from  sm all savings, in sp ite  of the  
efforts of m y hon. friends on th e  op
posite side. In  the  first four years, 
there  was a disinvestm ent of Rs. 48 
crores, w hich w as m ore than  slightly  
m ade up in the  follow ing tw o years. 
I t is really  in the  post-w ar period 
th a t there  was a boom in sm all sav

ings. In  th e  tw o years 1945-46 and  
1946-47, the  n e t collections am oim ted 
to Rs. 109 crores. In  considering 
these figures, th e  House w ill remem
ber th a t during  the  w ar an  enorm ous 
a m i of money w as in jected  in to  th e  
system  fo r w ar purposes, some of
w hich w as boim d to come back to
G overnm ent, because of th e  lim ited  
opportun ity  fo r investm ent, and  fo r 
spending during  th e  w ar and  th e  
period  im m ediately tjie reafter. A n
o ther reason w as th e  fact th a t dinring 
th e  w ar the  m oney incomes of th e  
low er and  m iddle classes increased 
significantly, and these are  the  clas
ses w hich can now  no longer be
the  m ainstay  of the  sm all savings
m ovem ent, although th ey  are, I m ust 
say, try ing  th e ir best.

S h ri Thomas also suggested th a t 
State lotteries should be run  as in 
Ireland  and some other c o u n tr i^ . As 
fa r  as I think, the  m atte r is not as 
sim ple as it appears to h im . I  m y
se lf have thought of certain  conside
rations relevant in this connection, 
th a t is to say, they  a re  m y personal 
views, and G overnm ent have no t 
taken  a decision in th is m atter. The 
m ajority  of subscribers are  likely  to 
be the class of people w ho are  least 
able to find the  subscription from  
th e ir savings. Secondly, to th e  ex
ten t th a t lotteries mop up  th e  su r
plus am ounts, they  wiU affect th e  
borrow ing capacity both of th e  S ta te  
and the  C entral G overnm ents. T liird- 
ly, re tu rns from  lotteries cannot be 
expected to be large or steady, and 
cannot account for m ore th an  a  very  
sm all fraction  of G overnm ent re 
quirem ents, Fourthly, a t a tim e w hen 
m any m easures are  being tr ie d  in  
o rder to p u t down speculation in its 
various forms, it does no t seem de
sirable to m ake an  appeal to the  
gam bling instinct of th e  people,

Shri F rank  A nthony (N om inated— 
A nglo-Indians): T hat is a biological 
necessity.

Shri C. D. Dcshmukh: E ven th e
prize-bond scheme—^lastly, re fe rrin g  
to experience—w hich the C entral 
G overnm ent s ta rted  during th e  last
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w ar, and  u n d e r  w h id i th e  p rincipal 
w as secinre, and only the  accrued in- 
t ^ e s t  w as d i s t r i b u t e  h a d  h a d  tt> be 
g iven up  as a failu re , as over tw o 
years only about Rs. 5 crores w ere  
collected-

Now, I come to this vexed ques
tion  of d irec t and  ind irect taxation . 
Hon. M em bers have asked w hy in 
d irec t tax a tio n  should  be increased, 
w hile d irec t taxa tio n  is not, pending 
th e  recom m endations of th e  T axation  
E nquiry  Commission. "Rie reason  is 
not, as som e M em bers have  w rongly 
inferred, th a t the  F inance M inister 
has a soft corner fo r the rich. T hat 
has becom e a  cliche w ith  some hon. 
M em bers, although they  do no t re a 
lise th a t i t  really  ascribes som ething 
to th e  Finance M in is te r! If they  
w ish to tre a t o thers as they wish 
to  tre a t them selves. I  do no t th ink  
they  w ould m ake th is observation. 
B u t I  have  ceased to resen t th is p a r
ticu lar sta tem ent, fo r it has rea lly  
now  no m eaning. I t  sounds very  
nice to say, “The F inance M inister 
has a soft com er for the  rich” 1

In regard  to direct taxation, v/hat 
one has to consider is its consequen
ces on incentives in th e  p rivate  

sector, as long as we have a p ri
vate  sector; th a t is to say, as I have 
pointed out before, direct taxation  
has various ind irect effects, and  in 
m y opinion, it w ill clearly  be w rong 
to p re judge the  issue by raising  the  
d irec t taxa tio n  or giving reliefs. I 
hav e  no t given any  reliefs, w hile the  
m a tte r  is under exam ination  by  an  
ex p ert body, and  I claim  therefo re  
th a t I have m ain tained  a  n eu tra l a t
titude.

No inference as to th e  fu tu re , 
therefore, should be d raw n from  th is 
self-denial on m y p a r t th is y ear in 
the  m a tte r  of d irect taxation . I 
w ould like h ere  to say th a t i t  is not 
r ig h t to indulge in  advance criticism  
of the  T axation  E nquiry  Commission, 
as Shri GadgU did . H e h im self has 
been  C hairm an of a couple of Com
m ittees and I  th in k  i t  is very  w rong 
to  say th a t  he know s w h at k in d  of

a  rep o rt is going to em anate from  
th a t Commission. I have no doubt 
w hatsoever th a t w hatever w ill come 
from  them  wiU be the  resu lt of very  
deep consideration and  very  m atu re  
iis^ m e n t. Of course, to  some Mem
bers the only answ er to the p ro 
blem  of resources fo r p lanning is  to  
“ Sock th e  r ich ”. B u t th e  rich  a re  
only a  handfu l and  even  ̂  a ll th e ir  
riches a re  taken  aw ay, th a t w ould 
no t be sufiElcient to finance th e  long
term  economic developm ent of th is 
country . This is not to  suggest th a t 
inequalities of w ealth  and  income are  
justifiable or will be tolerated; and as 
is usual, people fo rget w hat has been 
done in the  past. They have fo r
gotten th e  little  advance th a t w e 
m ade tow ards th e  d im inution of in 
equalities by passing th e  E state  
D uty BUI. Hon. M em bers of all 
shades of opinion w ere q u ite  en th u 
siastic a t th e  tim e w hen the  Bill was 
debated.

S hri S. S. More (Sholapur): We 
w ere foim d to be wrong.

S hri C. D. D eshm ukh: B ut today
they  have forgotten  it.

Some Hon. M em bers: No, no.
(Interruptions) .

Mr. Speaker: O rder, order.
Sliri C. D. Deshm ukh: As betw een 

th e  date of th e  last budget and  th is 
debate, th e  only im portan t step 
tak en  is a step  of direct taxation  of 
an egalitarian  nature. T hat is w hat 
I w ish to rem ind  hon. M em bers 
here. Now, on pure ly  pragm atic 
grounds, direct taxation  m ust take 
into account th e  fact th a t as fa r  as 
it  appears to us, the p riva te  sector 
has a  p a rt to play a t least a t th is 
stage of th e  developm ent of our 
country . I have  certain  figures here  
w hich  show  rea lly  how  m any rich  
w e have. I  define as rich  people w ho 
have an  income of over Rs. 1,50,000. 
(Interruutiont). I t  is a modest and 
m oderate  definition. Now. th e  to tal 
num ber is 1286.

S liri N am biar (M ayuram ): N ot
1287?
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Shri C. D. Deshmokh: No, 5 and
to line, m ^ e  6. The to ta l income 
assessed is Rs. 43.38,00,000. Now, of 
t h a t . . . .

Shri K. P. TripafM (D arrang ): 
W hat about evaders?

Shri G. D. DeshmuKh:... by way of 
incom e-tax and  super-tax , the  T rea
su ry  collects Hs. 29 crores.

An Bon. Member: V ery poor.
<Zntcrruirtiona).

Shri C. D. Deshntiikh: I hear sighs 
and jubilations both. Now, th a t 
leaves Hs. 14 crores. Rs. 14 crores 
d iv ided by 1286 gives about
1-25, th a t is to say Rs. 1,25.000. In 
o ther w ords, these rich  people w ith  
income over Rs. 1,50.000 have an  in 
come left of Rs. 1.25,000 afte r pay
m en t of taxes, which, of course, is 
high in all conscience. B ut th ere  it 
is. And, therefore, if one were to 
th in k  of draw ing m ore from  them , 
so to speak, and leaving them  very  
little , ap a rt from  any question of 
private incentive, a purely arith 
m etical—not a policy—guess is th a t 
th e re  m ay be about Rs. 10 crores 
available there. Now, add to th a t 
about Rs. 20 crores of taxation  which, 
I tiiink, escapes the n e t of th e  tax- 
gatherer. We have been try in g  to 
tra in  people and to increase the  
staff, bu t it takes a long tim e to in
crease th e  num ber of good income* 
ta x  officers who w ill not give cause 
fo r annoyance to  m any of the asses- 
sees, especially those who have in
fluential voices.

S. S. More: W ith G rovem m ent
Shri C. D. Deshmiifch: Therefore,

there m ay be about Rs. 30 crores in 
th e  system . I  am  not saying T^o’; 
som etim e or the  o ther I hope it 
m ight be possible to tap  th a t Rs. 30 
crores so th a t fo r some p lan  of five 
years we m ight have ano ther Rs. 150 
crores available, fo r increasing the  
p lan, w hich increase is m uch less 
th an  the  Rs. 175 crores th a t w e have 
added, w ith  a sort of indifference to 
raising resources even in  respect of 
the existing plan.

Now, th a t brings m e to the ques
tion of w hat are  the  rea l resources

for developm ent th a t a re  open to  
tiie country. The paradox, or dilem -“ 
m a as you m ay call it, of develop
m en t is th a t th e  country  has little  
saving. W ithout saving—o f  course i t  
is a  tru ism —th ere  can be no  cap ital 
form ation  and capital fo rm ation  is 
the key to developm ent. W here a re  
all the  rea l resources fo r a ll these 
to  come from ? M y friends on th e  
opposite side, as I have said earlier* 
say, ‘exp rop ria te  or tax  th e  rich ’. 
They im agine Uiat the re  a re  v ast 
reserves to be taken  over from  cu r
re n t profits or from  p ast accum ula
tions. A p a r t of the  answ er. I th ink , 
was given by th e  P arliam en ta ry  Sec
re ta ry . I w ould only s t r ^ s  th a t a  
vast developm ent process cannot be 
financed except th rough  sacrifices on 
th e  p a r t of all sections of th e  com 
m unity, w here  99 99 per cent, of the 
people are  poor. To m y friends frcmi 
business and  Industry , I should say 
nevertheless th a t w hile it is im por
tan t to m aintain  and  streng then  the 
p riv a te  incentive to save, the p ro
blem is one of w eighing the social 
cost of providing these incentives 
against th e  re tu rn s and  benefite to  
be realised in th e  form  of private  
saving and investm ent. I t  is quite  
tru e  th a t th e  goose m ust be 
spared if  it is to lay golden
eggs. But, our contention is
th a t it m ust lay  the  eggs: My point
is: there  are  potential resources to 
be tapped, and in an  undeveloped 
economy these lie scattered  aU over 
th e  system. F or instance. and I 
th ink  this w ill be a new  po in t to 
hon. Members, an under-developed
economy has a g rea t am ount of u n 
em ploym ent or under-em ploym ent 
The unemployed are  being fed and  
clothed, how ever inadequately. T heir 
consimiption w ithout any production 
is a tax  on the o ther m em bers of th e  
family. In other words, t h ^  a re  
subsidised by the earning m em bers 
of the  family. To secure the  r ig h t 
developm ent th is unem ployed m an
pow er has to be d raw n upon. The 
subsistence fund, which consists of 
the  savings of th e  producers, needed 
for them  is there. I f  onlv those 
who w ere h i^ e r to  subsidising should
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be induced to  m ake over to  Govern
m en t th e  rea l resources, w hich  so fa r  
w en t into unproductive consum ption 
by th e  unem ployed—now  som ebody 
at present is doing th e  saving any
way, otherw ise the unem ployed would 
no t be fed, and  would not be a l i v e -  
all th a t we ask  fo r is th a t they keep 
i t  up  for a  while {Interruption) ^ t  
them  not increase the ir consumption 
as the  load of th e  unem ployed is 
taken  off th e ir shoulders. I t  is pos
sible to calculate th e  rea l resources 
needed for securing additional capi
ta l form ation th rough  em ploym ent of 
idle manpower. The iwroblem is of 
mobilising the scattered manpower 
sa v in g — you m ay call i t  compulsory 
saving. I like the suggestion th a t was,
I think, m ade by Shri S. N. Agarwal 
th a t th e  saving stoould be for local 
projects which people can see rising 
before th e ir eyes. Already, m  the 

n resen t P lan , w e have m ade a  litUe 
beginning in th is direction, through 
th e  C o m m u n ity  Projects a ^  local 
w orks of various Wnds. So, i t ^  
wrong to  say th a t the c o r ^ n  
cannot m a k e  sacrifices. H e js a t  
ready m a k in g  them , devotmg a p a rt 
of h is income to  the m a in te n a n ^  of 
th e  unemployed who are 
ing anything. W e have to  find a w ay 
of utilising this idle manpower and 
of mobiUsing the savings—of 
the  two. This is essentiaUy a pro
blem  of organisation, not of finance. 
m a n «  can help to  some ex tent a ^  
a few excises can have »
So, would deficit financmg. B u t 1 
am  convinced th a t if we w ant to 
velop economy rightly, we 
to  draw  on these rea l resources. ^  
Tay th is not only w ith ^
tb e  present P lan  b u t m  view of w ^ t  
is likely to  be needed for the nex 
plan.

T h e r e  a r e  a  fe w  o th e r  m a t te r s  in to  
w h ic h  I sh aU  n o t  b e  a b le  to  g ^  
in s ta n c e ,  q u e s t io n s  o f  w h a t  t c o t  
m ie s  a r e  b e in g  a t te m p te d ,  w h a t  s o r t  
o f f in a n c ia l c o n tro l  is  
w h a t  a c c o u n t w e  h a v e  t a k e n  o f  th e  
w o r k  o f  t h e  E s t im a te s  C o m m itte e  ^  
th e  P u b l ic  A c c o u n ts  C o m m itte e  a n d

w tiat is the  em ploym ent potential of 
the P lan  and aU that. 1 am  hoping 
th a t sometime or o ther I shall have 
an  opportunity  of going in to  these  
m atters.

T here are  a lso  th e  points m ade by 
hon. M embers opposite, especially 
Prof. M ukerjee and Mr. Basu in  re 
gard to production. They are  quite 
righ t in  saying th a t we s h o u ld  n o i  
m erely point to the increase of p ro
duction and say th a t everything is  
all right in the  world. Everything 
is not and it is our duty to go into 
those units which are  not doing well 
and find out why they are  not doing 
well. T here I am  one w ith  them.

Then there was a point made by 
Mr. N am biar th a t Governm ent w as 
favouring the landlords and th a t there  
w as some delay in getting the assent 
o f  the  P resident to a Tenancy legis
lation. I understand th a t it came u p  
here in the first week of February  and 
on the  18th M arch the assent w a s  
given. If  this w ere to prove his con
tention. ihe will be welcome to hold 
his opinion. For good or for evil, as 
I said, we have chosen th e  w ay of 
democracy and the w ay of mixed eco
nomy. My only answer to the  other 
friends on the opposite side who have 
leferred  to  m otor buses and bank 
clerks getting down a n d  so o n , is  a  
s m a l l  Q u o ta t io n  wbicb I shaU give 
in conclusion o f  my sp eech :

“Two roads diverged in a yellow 
wood

And sorry i  could not travel both 
And be one traveller, long I stood 
And looked down one as fa r ?s I 

could
To where it bent in the under

growth;
Then took the other, as ju st as fair, 
And perhaps the better daim , 
Because it  was grassy and wanted 

wear;

I shall be telling this w ith a sigh 
Somewhere ages and ages hence 
T w o roads diverged in a wood



I  had  placed before P arliam ent, 
nam ely, th e  garden-house plan. T hat 
is w hat I said and  I could no t have 
said th a t G overnm ent h ad  spen t 
nothing on ru ra l w elfare.
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I took the  one less travelled  by,
A nd th a t has m ade all th e  diffe

rence.***

The road  we have chosen is true  de
mocracy.

Shri U. C. Patnaik (G hum sur): A 
very  im portan t poin t ra ised  by me 
has not been replied, nam ely, th a t 
th e re  is no provision a t all in the 
Budget fo r civil defence m easures. 
T h is is an  im portan t poin t and, p a r
ticu larly  so in  view of th e  presen t 
tension in regard  to foreign aid to 
P ak istan  and  foreign pockets in India.

Shri C. D. D eshm nkh: I m ay point 
ou t th a t th e  hon. M em ber w as no t 
p resen t w hen I spoke yesterday  
evening and said explicitly th a t w hen 
Defence M inistry and Home M inis

try  affairs are discussed this m atter 
w ill be dealt w ith.

S hri U. C. P atnaik : I w anted  a
rep ly  by the  F inance M in ister-----

Mr. Speaker; O rder, order. The 
Defence M inister. I think, is the best 
person to reply to i t

REPORTING OF SPEECHES IN 
PRESS

Shri Tandon (A llahabad Distt.— 
W est): Mr, Speaker, Sir, before you 
begin the  business o f . the  day, I 
crave your indulgence to d raw  your 
atten tion  to the  report, in one of 
th e  im portant new spapers of Delil^ 
of the  speech w hich I delivered in 
P arliam en t yesterday. T here are  
tw o serious erro rs to which, I feel, 
I  should draw  your attention.

The repo rt a ttribu tes to m e the  
following sentence:

“Not a single pie out of the  
hundreds of crores of rupees 
spent so fa r had been devoted 
to village w elfare.”

Obviously this would be an untrue 
statem ent; I  did not m ake it  and 
could not have m ade it. W hat I  
said was th a t not one village lhad 
been constructed on the plan w hich

Tlie BUnister of Finance (Shri
C. D. D etim m kh): On his observetions 
about the  village beautifu l, I  d id  
intend to draw  th e  poin ted  atten tion  
of the  Com m unity P ro jects A d m i^ -  
tra tio n  in reg ard  to th a t suggestion.

S h ri Tandon: The second e rro r  h ere  
is this. The rep o rt refe rs to m e as 
having—

“suggested the  appointm ent 
of an  independent commission, 
w ith  w hich the  Education M in
ister w ould have noth ing to do, 
to give H indi its p roper place 
w ith in  the  n ex t 11 years or, in 
the  alternative, a  change in  the  
E ducation M inistry so th a t it  
would have a  m an who would 
fight resolutely for the cause of 
Hindi.”

My first suggestion h ^  been corrrot- 
ly reported, namely, the appoint
m ent of a commission. The a lter
native suggestion, as reported  here, 
is incorrect. I did not suggest a 
change in the  p resen t Education 
M inistry. W hat I  said w as th a t if a 
commission was no t likely to be ap 
pointed especially for Hindi, a p e r
m anent commission, then  in th a t 
case there should be a special M in
istry  set up for the purpose of look
ing after the cause of H indi during  
these nex t eleven years. T hat is 
w hat I said. This p a r t w hich re 
lates to th e  Education M inistry has 
been correctly reported  in the H indi 
paper Hindustan.

This is all. Sir. tha t I  wish to say.

3 P.M.
Mr. Speaker: I think the points 

which the hon. Member has raised re
quire some consideration about the 
method and procedure of raising this 
kind of points. I w anted to  know as 
to w hat he had to say. I t  seems his 
intention was only to point out mis- 
reporting in the Press.




